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13.15 hrs.
BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Sir, I rise to announce that Govern-
ment business for the week commenc-
ing Monday, the 19th August, 1963,
will consist of—

(1) Consideration of any item of
business carried over from today’s
Order Paper.

(2) Consideration and passing of:—

(i) The Customs and Central
Excises (Amendment) Bill,
1963;

(ii) The Major Port Trusts Bill,
1962 as reported by the Select
Committee;

(iii) Consideration of a Motion to
be moved by Shri M. L.
Dwivedi regarding Annual
Report of the State Trading
Corporation of India Ltd,
New Delhi for the year 1961-
62, on Thursday the 22nd
August, 1963 at 3 p.m.

The business announced will be taken
up after the disposal of the No Con-
fidence Motion of Acharya J. B.
Kripalani.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Sir, I rise on a point of clari-
fication. The Minister of Parliamen-
tary Affairs in the course of the
Budget Session earlier this year pro-
mised the House that no Bill would
be put through the House in this ses-
sion unless it was introduced in the
House in the first week of the ses-
sion. Does he stand by that promise
or is it that a Bill can be introduced
any day the Government likes and
takes up in this session? 1 hope he
will stand by his promise.

Shri Warior (Trichur): Sir, at the
end of the last Session a Bill was
introduced called the Seventeenth
Constitution (Amendment) Bill. It
was introduced on the pénultimate
date of the last session, and therefore
we expected that it would be taken
up in the beginning of this Session.
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It is a very important Bill and it is
not coming up even next week.

Shri S. M. Banerjee (Kanpur): Sir,
I would like to raise two issues. One
is that next week we are discussing./
a Motion to be moved by Shri M. L.
Dwivedi. I would like to know frcm
the hon. Minister why a discussion on
the motion regarding sugar situation
in the country, which has already
been taken and admitteq and which
has become more or less in scandal
is not put dowp for next week, I
would like to know whether he would
like to give some time to discuss it
next-week. The motion regarding the

) ;réport #f the State Trading Corpora-
. *iho’can wait.

Secondly, there is another import-
ant motion tabled by me and some
other hon. Members, We wanted a
discuss’on on the report submitted by
the Soitcitor-General on the Ruby and
New  Asiatic Insurance Companies.
Last “ime the hon. Deputy Finance
Miniscer and the Finance Minister
also promiseq that the entire report
of the Solicitor-General and the Audi-
tor’s Report will be placed on the
Table of the House—that was a 140—
page report. That has still not been
placed on the Table of the Hoeuse.
What I am serusly thinking is that
because these two concerns are of
Birlas the Government is unable to
submit that report. I seek your help
and guidance whether such a raport
can be concealed from this House.

Mr. Deputy-Speaker: You are mak-
ing all sorts of insinuations.

Shri S. M. Banerjee: I want to
know whether a discussion on the
sugar situation is coming up and when
the report of the Solicitor-General
along with the Auditer’'s Report on
the Ruby and New Asiatic Insurance
Companies will be placed on the Table
of the House.

Shri Satya Narayar Sinha:
All that I have prorised
to the House in Lhe las{ ses-

sion with regard to the introduction
of the Bills is that the Government
would make all efforts to introduce
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[Shri Satya Narayan Sinhal].

them by the middle of the session. I
have said that generally all the Bills
shoulq be placed before the House by
the middle of the session, But in case
of an emergency or there is some im-
portant thing we cannot stick to that.
But generally we are going to adhere
to that promise and all Bills will be
placed before the House by the mid-
dle of the session. If any EBill is in-
troduced after that, unless it is very
important, we will not take it up in
the current session.

With regarq to the promise made
by my colleagues to place the report
on the insurance companies, I really
de not know what the position isglNex$
week  Sir, three days will be en
up on the No Confidence Mction, and
therefore, with regard to the discus-
sion on the sugar situation....

Mr. Deputy-Speaker: If there is
time you will have 1t.

Shri S. M. Banerjee: The discussion
on State Trading Corporation can
wait.

Shrj Satya Narayan Sinha: This
motion on the sugar situation was not
recommended to us by the sub.com-
mittee on No-day-yet-named-motions.
Anyway, if the malter is not discus-
sed during the debate on the No Con-
fidence Motion. which I hope my hon.
friends will do, we will take it up
some time.

Shri S. M. Banerjee: What about
the report on Ruby and New Asiatic?
Even the Prime Minister promised that
he woulg place it on the Table of the
House.

Shri Satyy, Narayap Siuba: I do not
kriow whether my coileagues have
promised that.

The Deputy Minister in the Minis-
try of Finance (Shri B. R. Bhagat):
We have never made a prumise to
place a copy of the report on the Table
of the House.
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Mr. Deputy-Speakei: Wiat about
the Constitution (Ssventeenth) Amend
ment Bill, which has been irtroduced?

Shri S. M, Banerjec: Sir, I rise on
a point of order.

Shri Satya Narayan Sinha: Certain-
ly, we will discuss it. In the Busi-
ness Advisory Commiittee no time has
been fixed for it.

Shri Vasudevan Nair (Ambala-
puzha): Unfortunately, the Thon.
Minister was talking to his colleague
when Shri Warior raised his point.
That Bill was introduced in the last
day of the last sessicn, We suggested
even then that it should be Yiscussed
immediately and passcd because it is
an important Bill. Thep we were pro-
mised that it wouid be taken up at
the earliest opportumty in the nex¥
session. We want ‘o kuew the fate of
that Bill.

Shri Satya Narayan Sinha: This
matter was brought up before the
Businesg Advisory Committee. Since
there was some difference of opinion
among "members and come members
wanted as many as 2¢ hours, the
Speaker suggested that 't might not
be decided in that mesting and it
might be taken up in the next nieet-
ing.

Shrimati Renu Chakravarity (Bar-
rackpore): May I explain what hap-
pened in the BAC? There was no
question fo this being referred to the
next meeting. Only, the number of
hours for this Bill was not decided in
that meeting, Now thc que iion is
when it is going to be taken up,
either this week or next week. That
hag to be decided.

Shri Satya Narayan Sinha: How
can that be decided if the hours to be
allotted for that Biil are not yet de-
cided?

Shrimat{ Renu Chakravartty: 1f
there was a promise or assurance on
the floor of the.House, it was the duty
and responsibility of tie Minister of
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Parliamentary Affairs to inform the
members of the BAC that this has to
be taken up and dispcsed of because
@ promise has been given thar it will
be taken up soou. This wag never
mentioned by the Miister in the
meeting of the BAC.

Shri S. M. Banerjes: Now that the
hon. Prime Minister is also present
here, I want to sav that the hon. De-
puty Minister of Finance had stated
that the report of the Solicitor-Gene-
ral on Ruby and New Asiatic will be
laid on the Table of the House.

Mr. Deputy-Speaker: If the Minister
hag given any such assarance, he may
point it out. Why should be presume
that the Minister has given an assur-
ance. He can please write to the
Speaker about it.

Shri S, M. Banervjee: Is it the posi-
tion that it will never be laid on the
Table of the House because it relates
to Birlas?

Shri Warior: Can we now get an
asgurance from the Minister of Parlia-
mentary Affairs about the Constitu-
tion (Seventeenth) Amendment Bill?

Shri Jawaharlal Nehra, It has been
introduced. Only the exact time when
it will come up for consideration has
to be fixed.

Shrimati Renu Chakravartty: That
this matter was to be taken up first
in this session because of that promise
was never mentioned by the Minister
of Parliamentary Affairs in the meet-
ing of the BAC. It was somehow left
over. in spite of its importar.ce, with-
out being considered. 1 was not pre-
sent here on the last dav of the last
session and so I was nct aware as to
what had exactly taken place here. If
in fact an assurance of promise was
given on the floor of the House, it
was the job of the Minister of Parlia-
mentary Affairs to inform the mem-
bers of the BAC that this has to ke
taken up first and, therefore, the num-
ber of hours to be allotted for this
haa to be decided. It was not such a
difficuly shing for ug to have done. But
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the point wag that 1t was somehow
slipped out wunder the guise “well,
we could not come to a decision on
the number of hours to be allotted”.

Mr. Deputy-Speaker: It may be
raised in the next meeting of the BAC.

Shri Satya Narayan Sinha: It was
not slipped out. We discussed it open-
ly, when all the members were jre-
sent. I do not understand why this
king of insinuations are being made.

Shrimati Renu Chakravartty: Sir, I
want to ask the Minister of Parlia-
mentary Affairg through you why it
was not mentioned ot brought to our
notice, that this has 1o come up first
before the House becuuss there was
an assurance?

Shri Satya Narayan Sinha: I have
never made a pronuse that it will be
taken on the first day of the net ses-
sion. I only saig that it would be
taken up at least in thi; gession. Who
told you that I will take it up even
before the discussion on the non-con-
fidence motion wiil be taken up?
After all, it does not enjoy such &
high priority.

Shri Warior: The nor-confidence
motion was not there when the pro-
mise was made during the last seasion.

Mr. Deputy-Speaker;: This matter
will be decided by the Business Ad-
visory Committee. Now we will take
up the next item.

13.24 hrs.

IRON ORE MINES LABOUR WEL-
FARE CESS (AMENDMENT) BILL—
Contd.

Mr. Deputy-Speaker: The House
will now take up furtier' discussion
of the Iron Ore Mines Labour Wel-
fare Cess (Amendment) Bill, as pas-
sed by Rajya Sabha. Shrimati Renu
Chakravartty will continue her speech.

Shrj Hari Vishnw Kamath (Hosh-
angabad): How muca time is left for
this Bill? . .



